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ORDER

This Application has been filed by M/s.Saipem (India) Projects Company
Ltd.,wherein it has been prayed to dispense with the meeting of the equity
shareholders of the transferee company and also dispense with the convening of
the meeting of secured and unsecured creditors of the transferee company and
permit the Applicant company to file the Company Petition for sanction of the

Scheme of the Arrangement of Amalgamation.

2. The applicant (Transferee) company has six equity shareholders, the detail
is placed at Page No. 111 of the application of which SAIPEM India Projects
Company Ltd is holding 99.95% sharefh:@@m in transferee company and each of
the remaining five shareholders are holding g;xiy,(sharqé “All of the shareholders
have given consent by way of Affidavits which are placed at Pages Nos.112
to 132.



3. In the Affidavits, it has been affirmed by the shareholders that they have
perused the Scheme of Arrangement of Amalgamation and are giving their
consent for the Scheme for the purpose of Amalgamation of M/s. Saipem Drilling
Company Pvt Ltd. with M/s. Saipem (India) Projects Company Ltd. and they do
agree for dispensing with the convening of equity shareholders’ meeting for the
purpose of the said Scheme of Arrangement of Amalgamation. The perusal of
the above said Affidavits indicate that the requirement of law is fulfilled.
Therefore, we dispense with the meeting of the equity shareholders of the

transferee company.

4.  The transferee company is having 8 unsecured creditors and there is no
secured creditor. The list of unsecured creditors is placed at Page No. 134 of
the Application, wherein M/s.Saipem (India) Projects Company Ltd. (Transferee)
is having 38.74% value of the credit and M/s.Saipem S.P.A.(Holding company
of the Transferor company) is having 59.92% value of the credit, who have given
their consent with due authority vested in them. The consent documents are
placed at pages No. 140 to 142. Both the companies together are having 98.66%
of the value of the credit. Therefore, in view of sub Section (9) of Section 230 of

the Companies Act 2013, we dispense with the meeting of the creditors.

5. Accordingly, the Application is disposed of and the Applicant company is
directed to present Company Petition within three weeks after having completed

all the requirements of law. Put up on 24.4.2017 at 10.30 A. M.
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